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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH AT PUNE

Execution Application no. 10/2019(WZ)

in

Appeal No.: 35/2014(WZ)

(1A No. 45/2020)

Rabindra Dias Applicants
V/S
Village Panchayat of Colva & Ores. ...... Respondents
INDEX
Sr. Particulars Annexure Page

No. Nos.

1. Reply of the Respondent Nos. 18 to Qg
11, L1y

2. Copies  of the Index of Writ| R8/A 115 B
Petition no. 58/2010 alongwith plan | Colly |
at Exhibit ‘G’ (page 32) of Writ I+
Petition no. 58/2010

3 ‘Copy of show cause notice bearing | R8 /B g -
No. GCZMA/SAL/SERN/09- Qo
10/772 dated 09/02/2010, issued by
the Respondent No. 2.

4, Copy of the bill of the PWD Q) —
contractor A. R. Constructions R&/C |
submitted to the Executive el
Engineer WD VI (Roads), Fatorda,

Margao- Goa.
Copies of the NOC bearing no. 123 —

5. | VP/SVCG/824/85-86 dated 1264
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23/02/1986 and the Judgement and| R8/D
Order dated 04/03/2015 passed by | Colly
the  Additional Director of
Panchayats in Panchayat appeal no.
MAR-1/115/2013.

6. Copies of the Application dated| RS8/E 1 Q% -
14/10/1988, plan along with the| Colly

covering letter dated 06/11/2015 4o
issued by the Public Information
Officer, Khadi & Village Industries
Board.

T Copy of the inspection report i e
alongwith letter dated 03/07/2019 R8/F 143

of the Inspector of Survey and Land
Records, Margao Goa.

8. Copy of the Demand Draft bearing| R8/G lyy —
no. 354998 for Rs.25,000/- (Rupees Y5
twenty five thousand only) drawn
on Bank of Baroda in the name of
Rabindra Dias dated 19/10/2020

9. Copy of the Isolation Certificate| R8/H lyg
dated  24/09/2020  of the
Respondent no. 8.

4. Wakalatanama

Date: 20/10/2020

Place: Pune te for the Respondent no. 1

Aﬂw A\m(f&ww)

Scanned with CamScanner
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Rabindra Dias
V/8

Village Panchayat of Colva & Ores.

MAY IT PLEASE T

Appeal No.: 35/2014(WZ)
(IA No. 45/2020)

Applicants

.o Respondents

Reply of the Respondent Nos. 8 (o 11

IIIL TRIBUNAL: -

The Respondent 1
10/08/2020 alongwi
however containing

secking permission to

8, 8 to 11 are served with the notice dated
the cxccution application (without index),
ges 1 (o 70 and index alongwith application

bring on record additional facts (pages 71 to

92), In response to the application for execution of the Judgement

dated 02/07/2015 pa?ﬂcd by this Hon’ble Tribunal, filed by the

Applicants, the Respondent nos. 8 to 11 most respectfully state and

submit as under:-

|. Vide Judgement dated 02/07/2015 this Hon’ble Tribunal was

pleased to allow

y appeal bearing no. 35/2014(WZ) filed by the
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Applicants herein and dismiss the appeal bearing no,
33/2014(WZ7) filed by the Respondent nos. 8 to |1, This
Hon’ble Tribunal in the said Judgement dated 02/07/2015

was pleased to inter alia direct as under;-

. R The| Impugned Order is set aside. Instead of

Impugned Order, we direct that the entire consiruction of

the house property and retaining wall, around the house
property, Guest House, called ‘Furtado Guest House’' as
well all other constructions standing on land survey nos.
12/1 to 12/5 within NDZ of Sernabatim Village, shall be
demolished within period of ecight (8) weeks by the

Collector, South Goa. Compliance of these directions he

reported to this Tribunal within twe (2) weeks thereafier”.

The Respondent nos. 8 to |1 state that the proceeding filed
by the Respondent nos. 8 to 11 against the Judgement dated
02/07/2015 were disposed off as referred to by the

Applicants in para 3, 4 and 5 of the Execution application.

The Respondent no. 7 through its authoritics exccuted the
directions issugd by this Hon’ble Tribunal in appeal no.
33/2014(WZ) and appeal no. 35/2014(WZ) by demolishing
the structures within the NDZ area of Sernabatim Village.

The structures pf the Respondent no. 8 to 11 standing on the




land of the Rg
survey nos. 12
within the ND2
The Responde
survey no. 12/
these Responds
none of their s
no. 12/5 of Vill
states that the
appeal no. 33/2

respect of the si

. The Responder
were within Lhg
121, 12/2, 12
Authorities of
2019 itself. 1

execution appll
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spondent nos. 8 to 11 i.e. property bearing

1, 12/2, 12/3 and 12/4, of Sernabatim Village

. area are demolished by the said Authorities.

0t nos, 8 to |1 state that the land bearing

5 of Village Sernabatim does not belong to
ents. Similarly, these Respondents state that
ructures were in the property bearing survey
age Sernabatim. The Respondent nos. 8 to 11
directions issued by this Ion’ble Tribunal in
014(WZ) and appeal no. 35/2014(WZ) are in

ructures in NDZ area.

it nos. § to 11 state that the structures which
NDZ area of the property bearing survey no.
/3 and 12/4 have been demolished by the
the Respondent No. 7, in the month of May
b is therefore submitted that the present

cation would not be muintainable and in the

circumstances would be an abuse of the process of law,

. The Respondent nos. 8 to 11 state that the Applicants had

filed a writ pefition bearing no. 58/2010 before the Hon’ble

High Court of

Petitioner had

Bombay at Panaji. In the said writ petition the

alleged that the structures of the Respondent




nos. 8 to 11
Applicants hag
Exhibit ‘G’ at
identified the s
Village Sernabj
the Respondent
12/3 and 12/4
allegations mad
by the Applig
Respondent no

09/02/2010 in
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lo be illegal. In the said writ petition the
| produced a plan which was marked as
page 32. In the said plan the Applicants had
rructures which were within the NDZ area of
ilim and more particularly in the property of
nos. 8 to 11 bearing survey nos. 12/1, 12/2,
of Village Sernabatim. On the basis of the
le by the Applicants and the complaint filed
ants  before the Respondent no. 2, the

. 2 had issued a show cause notice dated

which the Respondent no. 2 had made a

reference to the alleged violation and referred to the

structures whic
dated 09/02/20

reference to the

Annexed hetetq
copy of the In

plan at Exhibit

Annexed hereld
of show cause

10/772 dated 0§

h were in NI)Z area. The show cause notice
10 issued by the Respondent no. 2 makes a

Writ Petition no. 58/2010.

y and marked as Annexure RE/A _colly is the

dex of Writ Petition no. 58/2010 alongwith

G’ (page 32) of Writ Petition no, 58/2010.

» and marked as Annexure R8/B is the copy

notice bearing No. GCZMA/SAL/SERN/09-

/02/2010, issued by the Respondent No. 2.
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t nos. & to | | statc that after the demolition of

all the structurgs of these Respondents within the NDDZ area

of the properties bearing survey no. 12/1, 12/2, 12/3 and 12/4

of Village Sern

7 had engaged

generated from

cleared.

Annexed heretq

of the bill of

submitted to

abatim, the authorities of the Respondent no.
a PWD contractor for clearing the debris

the demolished structures and (he same was

» and marked as Annexure R8/C is the copy

the PWD contractor A. R. Constructions

the Executive Engincer WD VI (Roads),

Fatorda, Margap- Goa.

. The Responde
Judgement datg
in appeal no.
complied with

lo be executed

nt nos. 8 to 11 thercfore submit that the
d 02/07/2019 passed by this Hon'ble Tribunal
33/2014 (WZ) and 35/2014(WZ) has been
by the Authorities and nothing [urther remains

. It is therefore submitted that this Hon’ble

Tribunal be pleased to dispose off the present proceedings.

. The Responder
made an attem|
in the Judgemd

Tribunal in apj

filing the ap

it nos. 8 to 11 submit that the Applicants have
bt to enlarge the scope of the direction issued
ent dated 02/07/2019 passed by this Hon'ble
veal no. 33/2014 (WZ) and 35/2014(WZ), by

plication dated 25/09/2019 captioned as
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application secking permission to bring on record additional

facts. With utmiost respect, it is submitted that the Applicants

are not entitled

to file any further application in the present

execution proce¢edings and as such this Hon’ble Tribunal be

pleased not to show any indulgence to the Applicants.

Without prejudice to the above

At the outset,

Annexure-1 to

additional factd

fact copies

furnished to th

it is stated that photographs appended as
the application seeking permission to bring

on record are not legible and as a matter of

of the said photographs ( Xerox copies) as

i Respondent nos. § to 11 are illegible. The

Respondent nos. & to 11 are unable to deal with the same.

The Respondent nos. 8 to 11 reserve their right to deal with

the same in the event coloured copies of the photographs are

furnished to thd

By the applicg
record, the Af
Judgement dats

in Appeal no. 3

With referenc

application ds

t Respondent nos. & to 11.

tion purporting to bring additional facts on
plicants are attempling to travel beyond the
bd 02/07/2015 passed by this Hon’ble Tribunal

3/2014(WZ) and 35/2014(WZ).

2 to the contents of para 1 and 2 of the

ted 25/09/2019, it is submitted that the




Judgement datq
the Execution

consequently th

failure on the p

demolition of 1l

Hon’ble Triby
executed and 11

passed by this 1

and 35/2014(W

12. With reference
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rd 02/07/2015 being implemented / executed,
application itself would not survive and

1e Applicants are not entitled to maintain the

\ application datgd 25/09/2019. It is denied that there has been

art of the Respondent authorities to carry out
ne structures ordered to be demolished by this
inal. The Respondent Authorities have
mplemented the Judgement dated 02/07/2019
Ton’ble Tribunal in appcal no. 33/2014 (WZ)

7).

o the conlents of paras 2(ii) of the

application dafed 25/09/2019, the submission that the

Judgement data
/ or certain stru
repres;entation q

misconceived

d 02/07/2015 has been partially complied and
clures are yet to be demolished is denied. The
lated 31/05/2019 referred by the Applicants is

and does not disclose the true facts. The

contents of the pame are therefore denied.

13. With referencs

+ (o the contents of para 2(ii)(a) of the

application daged 25/09/2019, the structure which the

Applicants hav|
matter of the Ji

structure of the

e made reference to is  neither the subject

idgement dated 02/07/2015 nor does the said

Respondent nos. 8 to 11 fall within NDZ area
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in properties bearing survey nos. 12/1, 12/2, 12/3 and 12/4 of

Village Sernabptim. The said fact is cvident from the plan

that was produ

Hon’ble High

structure which

Respondent no

ced by the Applicants themselves belore the
Court in Writ Petition no. 58/2010. The
is referred to in the said para is used by the

5. 8 to 11 for rearing pigs / piggery was not

shown in the sarid plan referred and relied by the Applicants,

which plan w

petition / com

structure was 1

same was exis

same 1s located

The show cay

Respondent no

15 the basis for the Applicants to file the
plaint before the Respondent no.2. The said
ightly not referred to in the said plan as the
tinp prior to CRZ Notification 1991 and the

beyond the NDZ area.

isc notice dated 09/02/2010 issued by the

| 2 also does not refer to the said structure of

the Respondent nos, 8 to 11 which is used to rearing pigs,

and rightly so th the same does not fall within the NDZ area.

The Applicantls with malafide intentions are attempting to

enlarge the sea

in appeal no. 3

The Responds

pe of the Judgement dated 02/07/2015 passed

3/2014(WZ) and 35/2014(WZ7) .

nt nos. 8 to 11 state that the Applicants

surprisingly arg making a grievance that the said room of the

Respondent nc

s. 8 to 11, which falls beyond the NDZ area,




which was not
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a subject matter of the demolilion order daled

11/09/2010 not the Judgement dated 02/07/2015 passed by

this Hon’ble Tribunal, being used by the Respondent nos. 8

to 11 . The Applicants lack locus in respect of the property

and the structufe which are existing beyond the NDZ area.

The Applicants

time, though
constructed on
notification 20

denied.

The Applicants
fact viz the fa
matter of the ¢

Respondent no

58/2010, The

with malafide intentions, that too for the first
falsely, alleged (hat the said room was
a sand dune which is in violation of CRZ

I. The said allegation of the Applicants is

were under an obligation to disclose the true
t that the said room was neither a subject
omplaint filed by the Applicants before the

2 nor a subject matter of Wril Petition no.

id structure is also not a subject matter of the

8
Judgement datL 02/07/2019 passed by this Hon’ble Tribunal

in appeal no. 3

no point of tin

3/2014 (WZ) and 35/2014(WZ). Similarly at

le the Applicants had raised any issue of the

said structure Hefore this Hon’ble Tribunal. Indisputably, the

show cause

Respondent nd

which is now

notice dated 09/02/2010 issued by the

2 also does not refer to the said structure

sought to be dragged into by the Applicants,
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malafide to cause harassment and

g,
to the Respondent nos. 8 to I1. It is

jied that the said structure which is used by

the Respondent nos. 8 to 11 for rearing pigs is illepal and/or

is constructed on a sand dune.

s The RespondeTt nos. 8 to 11 state that the structure “Pig

room” which i
piggery was
Respondent

VP/SVCG/824
structure used |
subject matter
before the Add
wherein refere
also a finding

Panchayats that

Annexed heret
the copies of
dated 23/02/1¢

04/03/2015 pay

no.l had

s used by the Respondent nos. 8 (o 11 for

in existence much prior to 1991. The

issued an NOC bearing no.
85-86 dated 23/02/1986. Similarly the said
by Respondent nos. 8 to 11 for piggery was a
of Panchayat appcal no. MAR-1/115/2013
tional Director of Panchayats-1, Margao Goa,
nce is made to NOC dated 23/02/1986 and

is rendered by the Additional Director of

the structure is existing in the year 1986.

h and marked as Annexure R8/D Colly are

the NOC bearing no. VP/SVCG/824/85-86
D86 and the Judgement and Order dated

sed by the Additional Director of Panchayats

in Panchayat appeal no. MAR-1/115/2013.
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16. The Respondent nos. 8 to 11 state (hat the Respondent no. 8

17.

on 14/10/2018

had applied for Village Industries loan. To the

said application form the Respondent no. 8 had appended a

plan showing 411 the structures existing in properties bearing

survey nos. 12

1, 12/2,12/3 and 12/4 of Village Sernabatim.

The structure ysed for piggery, which is beyond the NDZ

area, is also shown in the said plan forming a part of the

application inw
8 to 11 crave

piggery by colg

Annexed heret
the copics of
with the cove
Public Inform

RBoard.

'The Responde
attached to thg

Land Records

arded as on 14/10/1988. The Respondent nos.
leave to identify the said structure used for

t red.

b and marked as Annexure R8/E Colly are

he Application dated 14/10/1988, plan along
ring letter dated 06/11/2015 Issued by the

ation Officer, Khadi & Village Industries

1t nos. § to 11 state that the Field Surveyor
office of the Superintendent of Surveys and

Margao Goa after inspection and measurement

has come to & conclusion that the said structure uscd as

piggery though situated in survey no. 12/4 of Village

Sernabatim s

Sernabatim Vi

beyond the 200 mtrs of CRZ linc of

lage.
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The Respondent nos. 8 to 11 state that the report is of a
public authority. The said report supports the contention of

the Respondent| nos. 8 to 11 that the said structure used as a

ggery is not within the NDZ area and as such would not be

vered by the|Judgement dated 02/07/2015 passed by this

Annexed heret¢ and marked as Annexure R8/F Colly are

the copy of the inspection report alongwith letter dated
03/07/2019 of the Inspector of Survey and Land Records,

Margao Goa.

18. With referencd to the contents of para 2(ii)(b) of the
application datgd 25/09/2019, it is submitted that the tar road
is not referred {o in the Judgement dated 02/07/2019 passed
by this Hon’blg Tribunal in appeal no. 33/2014 (W7) and
35/2014(W7Z) and as such would not be a subject matter of
the Order passgd by this Hon’ble Tribunal, The tar road is
not shown in thie plan at Exhibit “G” page 32 of Writ Petition

No. 58/2010.

19. With referencg to the contents of para 2(ii)(c) of the
application dated 25/09/2019, the septic tank and soakpit in

survey no. 12/4 of Village Sernabatim were demolished by

the Authorities [in the month of May 2019.
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22.

23,
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With reference¢ o the contents of para 2(n)(d) ol the

application dated 25/09/2019, the Applicants have made

misrepresentatipns. It is denied that there exists a concrete

- platform for

nccommodating a generator, There is no

N concrete platfogm as alleged by the Applicants.

W1lh referencg¢ to the contents of para 2(ii)(e) of the

application datpd 25/09/2019, concrete pathways have been

removed by thd Authorities.

With referencg to the contents of para 2(ii)(f) of the

application dated 25/09/2019, the Restaurant flooring has

been demolisheéd in the month of May 2019 and the debris

was also remoped by the PWD contractor, The stalements

made by the Applicants are denied.

With referenc

b to the contents of parn 2(ii)(g) of the

application dated 25/09/2019, the concrete ridges / fencing

around the trees have been removed by the authorities in the

month of May

019 by the Authorities. The statements made

by the Applicapts are denied.

As stated heref

nabove, in view of the Respondent nos. 8 to

11 have not be¢n furnished the coloured photographs, as such
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the Respondent

the same.

. The Respondes
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nos. 8 to 11 are not in a position to deal with

it nos. 8 to 11 specifically state that the

structures within the NDZ arca in the property bearing

survey nos. 12/
which structure
11 have been

exisls in propy

I, 12/2, 12/3 and 12/4 of Village Sernabatim,
5 were belonging to the Respondent nos. 8 to
demolished. The structures which presently

rly bearing survey nos. 12/1 and 12/3 of

Village Semabatim which fall within the NIDZ area do not

belong to the K

Respondent nog

structures whic

lespondent nos. 8 to L1, In other words, the
. 8 to 11 do not have any connection with the

1 presently exist in survey no. 12/1 and 12/3

of Village Serngbatim 1.¢. within the NDZ area.

dated 25/09/201

trying to creatg

o the contents of para 2(ii1) of the application
9, it is stated that it is the Applicants who are

confusion and making a feeble attempt to

mischievougly include a structure which admittedly does not

fall within the

ND7Z. area, thus not being covered by the

Judgement dated 02/07/2015 passed by this Hon’ble

Tribunal, Simil

raised any issuq

piggery, either

arly the Applicants at no point of time had
¢ with regard to the said structure used as a

being illegal or falling within the NDZ area.
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o

p are not estopped from raising any 1ssue

which does not form a part of the Judgement dated

02/07/2019 pas
33/2014 (W7)
11 state that
Respondent nos
the same does
that the said pif
the sand duneg

made with inte

sed by this Hon’ble ‘I'ribunal in appeal no,
and 35/2014(WZ7).The Respondent nos. & to
the said structure which is used by the
. 8 to 11 as a piggery is a legal structure and
not fall within the NDZ area. The statement
r room i illegal and has been constructed on
is a statement which is patently false and

itions to mislead this Hon’ble Tribunal. The

said structure uked as a piggery is in existence much prior o

CRZ Nolhcat
21/05/2019 are
submitted that

(WZ) and 35/2

on 1991, The contents of the letter dated
disputed and denied. Without prejudice it is
this Hon'ble Tribunal in appeal no, 33/2014

D14(WZ) was considering the subject matter

of the demolifion order dated 11/09/2014 passed by the

Respondent no
cause notice

Respondent no,

. 2, which was in turn based on the show
Jated 09/02/2010. The matters before the

2 as also belore this FTon’ble Tribunal were in

respect of structure falling within the NDZ area. As the

structure used @s piggery was not within the NDZ area, the

said structure

Vhich is used as a piggery, was not a subject

matter of the abovesaid proceedings. The Applicants have
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made an atlempl (o misinterpret the order, intentions in doing

5o are nol bongdfide. The statement that the Respondent Nos.
8 to 11 have|tried to create confusion and mislcad the
Respondent aufhorities that the “Pig room”, ete. is not a parl
of the demolitipn order is denied. On the contrary, it is the

Applicants whq are trying to create confusion,

26.The contents [ of para 2(iv) of the application dated

25/09/2019 ar¢ denied. It is specifically denied that the

Respondent no

the provisions

made false stats

Tribunal. The ¢

L. 8 (0 11 have carried out fresh violations of
of CRZ notitication, The Applicants have
sments with intentions to mislead this Hon'ble

tontents of the purported representation dated

26/07/2019 are denied as being false. The statement that the

Respondent no
and the samec
.‘Slll'\/ﬂy Nno.
misrepresentin
survey no. 12/
Respondent ng
no connection

Village Sernah

this Ion’ble

L. 8 to 11 has reconstructed the retaining wall
has been concealed under palm leaves on
12/5 is denied. The Applicants are
b facts, in as much as the property bearing
5 of Village Sernabatim docs not belong to
s. 8 to 11 and Respondent Nos. 8 to 11 have
with the property hearing survey no. 12/5 of

atim . It is submitted that the observations of

Court has sought to be referred by the
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29,

.The contents o
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Applicants, thopgh in a piccemeal manner, is in the context

of structures within NDZ area and not to structurcs which are

beyond NDZ, a
issued by this |

NDZ, area.

are denied. The

¢a, which is also evident from the directions

Hon’ble Tribunal which are restricted to the

| para 3 of the application dated 25/09/2019

statement that there has been part compliance

of the directiops issued by this Hon’ble Tribunal and the

Respondent aut|

norities have failed to take complete action is

denied. It is demied that the debris after the demolition drive

is lying on thd

facts.

The exccution

25/09/2019 are

gite. The Applicants have misrepresented

application as also the application dated

lhoroughly misconceived in law and on facts.

The Respondept nos. 8 to 11 had paid an amount of

Rs.25,000/- (R

Applicants no.

pees twenty five thousand only) to the

2. It would not be out of context to mention

here the Applicant no. 1 had requested the Respondent no. 10

to issue the demhand draft in the name of Rabindra Antonio

Leonardo Dias,

On account of an issue with regard to the

name of Appligants no.1 Rabindra Dias who claims to be

Rabindra Anton

o Leonardo Dias, the Respondent no. 10 had
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tequested the Applicants no.1 to furnish some prool that
Rabindra Dias pnd Rabindra Antonio Leonardo Dias are one
and the same person. The said issue was resolved and the
Respondent nos. 8 to 11 have issued a Demand Draft bearing
no. 354998 for an amount of Rs.25,000/- (Rupees twenty five
- thousand only) drawn on Bank of Baroda in the name of

Rabindra Dias| dated 19/10/2020, which was sent to the

Applicant no. 1 vide Registered post AD.

Annexed heret¢ and marked as Annexure R8/G is the copy

of the Demand |draft.

30. No case is made out by the Applicants (o seek indulpence ol

this Hon’ble Tribunal.

31. Nothing may be deemed to be admitted for want of specific

denials.
32. The Applicants are not entitled to any reliefs.

33. The Responder|t nos. 8 o 11 state that the present reply could
not be filed pripr to this date as the Respondent no. 8 was in

isolation. It is therefore prayed (hat this Hon’ble Tribunal be

pleased to extend the time to file the present reply.
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the Tsolatjon Certificate dated 24/09/2020 of the

j } sRéspondent nol 8.

o= A\\{&yf.‘?{espondcnt nok. 8 to 11 state that the directions issued by
this Hon'ble Tribunal in appeal no. 33/2014(WZ) and appeal no.
35/2014(W7) for demolition ol structures in NDZ arca are

complied with, in refpect of the Respondent nos. 8 to 11. It is

therefore prayed that the application for execution filed by the

Applicants be dismissed.

Pune My

20" October 2020 Respondent no. 10
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=F. Mr. Pio Jose Antonfo Furtado, s/o0. Antonio Jose Furlado, 47years
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AFFIDAVIT

of age, t/0 Ambeaxit, Sernabatim, Colva, Salcete Goa, do hereby

on solemn aflirmatior

Tpt.. 8pt., 9. 11, 12,

25pt.,20pt., 27, 29, 3

the submissions cont

25pt., 26pt., 28, 30,

believe Lo be true.

Solemnly Affirmed a

20" day of Qctober 2

\i, ,..,1_;.;.‘ ’ _ | e H
| NOTARIAL NOTARIAL
!

=

| state that the contents of paras 1, 2, 3, 4, 5, 6,
13, l4pt., 15, 16, 17,pt. 19, 20, 21, 22, 23, 24,
| of the reply are true to my knowledge and
nined in paras 7pt., 8pt, 10, l4pt., 17pt., 18,

32 of the reply are legal submissions, which I

Panjim on this

4

)20) Deponent

SULEMNLY AR l-\HUP“"
05
FORE ME B ‘ 7
REG. No.. 53" ___DATED. .-Z_c: ID dodes

ENTILE

4l

NOTARIAL
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IN THE H[GH COURT OF ﬁOMBAY AT PANAII - GOA

Writ Petition No.: 5_27 /2010

- MR RARTNDRA DTAS & Anr . PETITIONERS

VIS

MIRS. MARIA[FILOMENA

addresged by the Under Secretary

(Reven

Goa.

FURTADQO & |ORS. ... RESPONDENTS
INDEX
VOB Particulars Exhibit No.  Page Nos.
No. ' :
1. Synopsjs. x TR SRS e Pm
2. Memo of Petition 5 kg
3. A copy|of the plan obtained by the b SR ’ BT
Pctition ers on 11/12/09 ‘
4. Photc;g aphs of the various illegal 13" Colly L ‘2-'5
construptions undertaken by the
~ Respondents | to 4 in the no
development zone
5. Copy of the notice dated 19/10/09 A Q'L‘{ #27
6. Copy of the letter dated A/11/09 ‘D’ L2

1e) to the Collector, North
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7. Copies|of the complaints dated E colty RS e e
10.11.00 and 24.11.09 made by

the petitioners
8. Copy of the Tetter dated 21/12/09. e B
9. Rough plan showing the Ipcaﬁau “F &

of the illegal -coustruoﬁons | -
10 Wakalathama

Place: Panaji — Goa.

Date: /01/201D.

>
B
S
e
| =
g
=
5
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&

GOA COASTAL ZONE MANAGEMENT AUTHORITY
C/o Department of Science{ Technology & Environment, Govt. of Goa
Opp. Saligao Seminary, P.Q. Saligao, Bardez, Goa—403 511
Phone: (0832) 2407186,|2407187, 2407189 Fax: (0832) 2407186

Ref..no.: GCZMA/SAL/ SERN/ 09-10/ 7 #+1— Date: 09/02/2010

SHHOW CAUSE NOTICE UNDPER SECTION 5 OF THE ENVIRONMENT
(PROTECTION) ACT, 1986 (CENTRAL ACT 29 OF 1986)

Whereas, the Goa Coastal [Zone Management Authority (GCZMA) has been
constituted by the Ministry of Environment & Forests (MoEF), Government of India
pursuant to the directions of the- Hop’ble Supreme Court of India to deal, inter alia, with
one (CRZ) Notification of 1991;

16-4-2003/RD dated 26" December, 2003, the
Government has designated the Adflitional Collector and Additional District Magistrate
(I) in North Goa and South Goa

violations of the Coastal Regulation

Whereas vide Circular N

llectorates as the officers responsible for execuling

- the directives of the GCZMA for demolition of unauthorized constructions in order to
promptly and effectively tackle the gerious problem of violations of CRZ Regulations and
the Environment (Protection) Act, 1986;

Whereas, based on contentg of the W.P. No. 58 of 2010 filed by onc Shri.
Rabindra Dias and another Shri. William Rebello before the Hon’ble High Court of
Bombay at Goa, the following viglation of CRZ Notification, 1991 is alleged to be
carried out in No Development Zope (NDZ) of CRZ 111 area of Sernabatim Colva, in
Salcete taluka;

Sr | Name of the party Survey No Type of construction Distance
o No ||/ Village from HTI.
" 1. | (i) M/s.Muaria Filomena 12/1, Concrete Platform (10-135 sy, Witlin

Furtado Sernabatim | mts.) Concrete fence with a NDZ

(ii) Mr. Shilston Furtado gate on northern side

(iii) Mr. Pio Furtado

(iv) Mr, Joao Inacio

Furtado
2. | (i) M/s.Maria Filomena 12/2, Concrete platform (10-15 Within
Turtado Sernabatim | sq.mts.), cemented pathway NDZ

(ii) Mr. Shilston Furtado leading to Sy. no, 12/1 and

(iii) Mr. Pio Furtado 12/4 and ground + one

.(iv) Mr. Joao Inacio structure of cement concrete

Furtado (40 sq. mts approximately.)
3. | (i) M/s.Maria Filomena 12/3, Permanent  structure over Within
Furtado Sernabatim | 100 sq.mts known as NDZ

(ii) Mr. Shilston Furtado Furtado’s Rest House used

(1ii) Mr. Pio Furtado as tourist coltages

(iv) Mr. Joao Inacio constructed  without  any

Furtado approvals
4. | Joao Inacio Furtado 12/4, Concrete platform Within
Sernabatim | occupying an area of 150- NDZ
200 Sq.mts
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5. | (i) M/s.Maria Filomena 12/4, Open air restaurant known Within
Furtado Sernabatim | as “ Furtado's Beach House- NDZ
(ii) Mr. Shilston Furtado Room & Restaurant” which
(iii) Mr. Pio Furtado is having concrete tiled
(iv) Mr. Joao Inacio platform, some portion of
Furtado which extends in sy. no.
12/2. Construction of toilet
and Kitchen.
6. | () M/sMariaFilomena || 12/5, | Soak pit of the illegal toilet |  Within
Furtado Sernabatim | constructed in Sy. no. 12/4 NDZ
(11) Mr. Shilston Furtado with waste watet and sewage
(iii) Mr. Pio Furtado flowing. Temporary
(iv) Mr. Joao Inacio structure of wood with a
Furtado concreted floor.
7, (i) M/s.Maria Filomena || 12/4and | The restaurant constructed | Within
Furtado 12/2, has been elevated to a height NDZ.
(i) Mr. Shilston Furtado || Sernabatim | of about 03 mis from ground
(i) Mr. Pio Furtado - level using stones, cement
(iv) Mr. Joao Inacio and mud over the illegal
Furtado platform.
ata)

Whereas, as per the CRZ Ngtification of 1991, the entire belt of 100 metres from
the High Tide Line (HTL) of the| river and 200 mts from the HTL from the sea is
designated as the No Development|Zone (NDZ) and hence no constructions whatsoever

are permissible in the said belt.

Whereas, all proposed “refconsiruction / construction / development / repair”
between 200 mts. to 500 mts. of the High Tide Line (IITL)from Sca and 100 mts. from
the river, require the prior approval pf this office under the CRZ Notification of 1991.

Whereas, all such constructjons Within 200 mts. to 50Umts of the HTL from Sea
and 100 mts of the HTL from the river in CRZ III Zone, arc not permitted in view of the
common judgement and order passed by the Hon’ble High Court of Bombay at Panaji-
Goa in Writ Petition No. 422/98 arfjd Writ Petition No. 99/99 dated 13/10/2006 until the
survey und inquiry us direcled by the Hon’ble High Court is completed.

Whereas, the alleged illeghl construction is highly detrimental to the coastal
ecosystem/ riverine ecosystem dug to destruction of sand dunes, coastal vegetation, as

well as pollution of land and water fesources.

Whereas, such constructions violating the CRZ Notification, 1991 arc also in

contravention of the directives of the Hon'ble Supreme Court of India,

Now, therefore, in exercife of the powers conferred by section 5 of the
Environment (Protection) Act, 198¢ (Central Act 29 of 1986) read with sub-rule (3)(a) of
rule 4 of the Environment (Protdction) Rules, 1986, delegated to the GCZMA, the
(f]CZMA hereby calls upon you tof show causc as to why the directions listed as under

‘ should not be issued to the appropriate authorities against the said violation.
i)

— L\ ()

to disconnect the suppligs of electricity and water to the above cited

-

el




(i)

You are directed to file your
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to demolish the above citid construction, and restore the land to its original

condition.

reply and produce construction/ reconstruction/repair

licence if any issued by the concerrjed Authority alongwith photographs, approved plan,

as also documents to show the ti
documents (o prove the legality of
2010 and remain ready for a per
conveyed to you. If you fail to sub
GCZMA will come to the conclusi

Authority shall proceed to issue fina|

To,

_~Salcele, Goa

AT

3.
4.

Copy to:

N

el 2

M/s. Maria Filomena F

le to the property (Sale Deed etc.), or any other

lhe construction before us on or before 02" March

lc;nal hearing on a subsequent datc which will be

it your reply alongwith the required documents, the
bn that you have no justification to produce and the

| directions without any further notice,

g T £
(Michael M. D’§ouza) -2
Member Secretary, GCZMA

Director/Ex-Officio Jt. Secretary, (STE)

hirtado, t/0. HNo. 93, Ambeaxir, Sernabatim, Colva,

Mr. Shilston Furtado,

Goa

Mr. Pio Furtado, r/o. §
Mr. Joao Inacio Furt
Salcete, Goa

P.S. to Chiel Secretary,

0. H.No. 93, Ambeaxir Sernabatim, Colva, Salcete,

abatim, Colva, Salcete, Goa
do, H.No. 93, Ambeaxir r/o, Sernuabatim, Colvy,

Secretariat, Alto-Porvorim, Bardez-Goa.

P.A. to Secretary (Envi)

Dy. Collector & SDO (

Secretary, Village Pan
action and to provide a
construclion

Shri. Rabindra Dias, r/q
Shri William Recbello,

Margao, Salcete, Goa.

P.A. to Collector (Sout?, Collectorate (South), Margao — Goa.

ronment), Secretariat, Alto-Porvorim, Bardez — Goa.

alcete), Margao — Goa.
hayat of Sernubatim, Colva Salcete......Jor needful
detail report regarding the legalily of the aforesaid

Dr. Pires colony, Block B, Santa Cruz, Ilhas, Goa.
R/o Arora Strect, Opp, St. Joaquim road, Bordu,

(Michael M. D’Squza)
Member Secretary, GCZMA
Director/Ex=0Officio Ji. Secretary, (STE)

Q0




"

A

"

ko bett 216,

1o,

The Executive Engine
WD VI(Roads),
PWD, Fatorda,
Margao-Goa.

Sub: Bill towarde the Demolitio
Salcete, Goa.

Sir,

Here below 1 place the Bill towards t
bernabatim, Salcete, Goa,

e
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CORTRACTOR

ROBLDS BRIDGES & LAND DEVELOPMELTE

n charges of M/s Furtado Guest House at Sernabatim,

| Q|

e Demolition charges of. M/s Furtado Guest House at

Ttem Date on [Description of Work Amount
No | which work
carried out -
1. 107-05-2019 | Providing and Supplying: Rs.36,000/-
SRR One J.C B, Twienty Labour, Three Trucks
2. | 08-05-201% | Providing and Supplying: Rs 77,000/
Five JIC B, T\ﬁnty Labour, Four Trucks
3. | 15-05-2019 | Providing and [Supplying: Rs29,600/- |
; One TATA Breaker, One J.C.B, One Labour
4. | 16-05-2019 | Providing and [Supplying: Is.32,000/-
One TATA Brcakcr, One I C B, Five Labour
5 17-05-2019 | Providing and [Supplying, R, 38,600/ ™
' One TATA Breaker, Two J.C B, One Labour
6. 18-05-201%9 | Providing and[Supplying: Rs.29,600/-
One TATA Bieaker, One 7.C.B, One Labour
7. 120-05-2012 | Providing and|Supplying Rs.54,600/ =
| One TATA Bieaker, One J.C.B, One Labour, Five
Trucks
8. 21-05-2019 | Providing and|Supplying: Rs.54,600/-
.
i 4 el Ry 4-& “ L aas. SR .
/dwi el
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One TATA Broalfer, One 1.C B, One Labour, Five
Trueks ot
90 337052019 Providing and Suglplying: i TR.43.000/-
One TATA Reealpr. Five Trueks ~
10 24+05:2019 Providing and Su }:»Cjﬁiht':g;‘ by s 45,000/~
One TATA Rreakpr, Five Trucks
L 25-05.2019 Providing and Suy plyingf Red 5,000/-
| One TATA Breakpr, Five Trucks _ i "
| 7 TOTAL [ Rs 4,87,000/-
SGS1@ 9% | Rs 43,830/
g CGST@ 9% | Rs.43 830/
T TOTAL(including GST) | Rs.5,74.660/-
L (Rupees Five Lakh Seven ty Four Thousand.Six Hundred and Sixty-(_}nm oy
Thanking you,
U5l Yours faithfully,
£
.ﬂ:

o e i it
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Phana : 3310 \ ‘;28

Office of the Village Panchayat

Sernabatim, Vanelim, Colva: & Gandaulim
Salcet - Goa Pin Code 403 708

oate__23(%9/86

un-mmmunmuﬂ-ﬂut.
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: BEFORE THE ADDITIONAL DIRECTOR OF PANCHAYATS-,
MARGAO-GOA.

P.A. No.MAR-I/115/2013

Mrs, Maria Filomena Furtado,
Major, widow of Antonio Jose Furtado,
R/o. 93, Ambeaxir,

Sernabatim, Colva, Salccte-Gda. ; o Appellant.
V/s. ;
The Village Panchayal Sernab i, Vanelim,
Colva & Gandaulim, oy i
Represented by ite Secretary. | ; ' ...Reapondent.
gt JUDGEMENT

'fhis Judgement and order|shall disposed of the Appéaj dated 30/12/2002

b "f‘)t'cfcrrk:d /s 66{7) of the Gop Panchayat Raj Act, 1994, l:;y Maria Filornena
Furtado ( hercinafter referred|to as “the Appellant”, i short) challenging the
direction con(ained in Demofition Notice dated 12/9/2013 passed by the
Respondent V.P. Sarpanch, V.P. Scmabatim-Vnn;Hm-Cnlv;a and Gandaulim

(hereafter referred to as the “Hespondent”, in short).

’ The case uf Lhc Appellamt in bricf is as under:
o l-d—" *-%_ o

P ,,,we_quAw*‘“a
g Th“'a"l Iﬁc-‘-ﬁppﬂlant statds that he is the owner of the property surveyed
fa ¢
‘Q\ itk nﬂcrf No. 12;’4 of Sernabatirh Village. There are in the said properly several
e

gmtmemcludmg a pipsty fowards the eastern end.

5 r g

That the appellant stafes thal the pigsty has been existing since last
ﬁuuc than thrce decades. TIat the Respondent had in the year 2006 the
house tax lor which purpose Fortn A under Rule 9 of the Taxation Rules was
filed. The Panchayat on the bgsis of said Form A and the Plan annexed therelo

increased the tax from Rs.2009/- to Rs.2000/-
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2y 18
That the appellant states that the Dxrectorate of Land ‘%u;-wy and :
Records conducted an ins :k:ctmn of all ’th sub divisions of Survey No. 12 of bt
Sernabatim Village and hajs drawﬁ a plan showing all the sgtmct:uw‘s existing
therein but has expressed its inability to comment on the legality of the
strictures., |

That the appellant states that (he mespondent has issued the s
: ¢

impugned demolition notide without giving the appellant any notice or any

hea.ring. e
Being aggrieved |the impugned order - under No.
VP/SVCG/1230/2013-14 ﬁlatcd 12/9/2013 , the present appeal 18 ik on

various grounds.

The reply of the reppondent in brief is as under

The appellant  hap failed to prove any Prima facie case in his favour

i,

for the appeal filed [ under Section G6(7) of the Panchayat Raj Act,

1994 1s not maintainable in Law in the present facts and circumstances,

" Regulation of the ereclion of buildings. (1) Subject. Lq_jsug::ha:ru}l:q_g as’ =
may be prescribed, no pprson shall erect any building or alter or édd to
any existing building dr recons(ruct any building Witlmut‘tm‘::‘ §V'l’illcll -
permission uf the Panchpyat, The permission may be gra.ntéd on p;\‘r;ncnt

of such fees as may be frescribed.

=,
Il a Panchayat docg not within thirty days from the date of receipt of
applicatiqn determine whether such permission should be given or not and
mmfnmni_ual‘.e ils‘dec.ision t? the appellant, the appellant may file an appeal e
within thirty days of expify of aforesaid period, {,m\
. n ‘ ,} G// i

.
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Director who shall digpose of the same within thirty days from the date of
filings of such appeal| If the Dcput;v Director fails to dispose of the appeal
within thirty days, su¢h permission shall be deemed to have been given and
the appellant may profcced to ¢xecute the ‘work, but not so as to contravene .

any of the provisions pf this Act or any rules or bye laws made under this

Act.

a

The additional rdply in this case of new facts by way of new documents

therwise till then |without prejudice to the above legal aspects the

e

e oM ] X '

. ;j\i j,_-«gcsp()ﬁd"é t above namgd desires to state and submit as under-
oy 4w

" “ .. ‘Fhe Respondent|states that they could not take any decision as he

”

has to consider all aspgcts atfecting the Panchayat body and people and no -~

' ﬂlc’éality was committed|in putting the same for discussion on all aspects.

The Respondent |states that Panchayat carried out site inspection

2
-l

and identified illegal strficture without appraval of CRZ authorities and Town
and Country Planning Pepartment and without conversion and permission
from Panchayal.
The Respondent| states that the appeal is rejected  with costs and
oblige as the appellant Has not made our any prima facie case for appeal.
Om perusal of appeal memo document on record and written argument
filed by appellant.
The demolition nptice has been issued without any show cause notice
and the said notice is therefore ipso facto bad. The Respondent failed to issue

the necessary show cayse notice belore 1ssuing demolition notice and also

failed to grant opportunily to the appellant to produce doc ¥ rds.
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The appeliant prodyce an N.O.C for repair granted by the Panchayaf

dated 23/2/1986, which $hows that the structure hgs been existing in the '

year 1986. Non of this doc
given by the Respondent 1
filed iﬁ the Panchayat in th

The appellant subr
is  meaninglesa in 'l‘g\e

notice was issued. The R

verifying the facts through

The decision was f|

&

jc inspection bv the Respondent; without giving opportunity to the

iments could be produce since no opportunity was
o appellant. The said structure shown in Form A
be vear 2006 for revision of house tax.

hitled that the objection raisced by the Respondent
hght of. [h‘e- Jfact othal ne  show ‘causc
:"'apbndqnt. h‘z‘is Jumped to 't-lAne' conclusing without
do process as provided under the law.

aken to demolish the illegal canstruction based on

g "“_é-ppéﬁant to prove (he casd, without following the principles of natural justice.

In view of the above discugsion, I pass the follawing Order.

Appeal is allowed.
Demolition notice
Panchayat is quashed ang

Pronounced in op4

Proceeding closed|

O RDE

o

i ) it
AV s O,

W,

A

dated 12/9/2013 issued by the Respondent

sel aside

f1 court.

Given under my hland and sea! of this office on 4'h day of March, 2015,

2

v oF L=

R T

Additional Director of Panchayats-l,
South Goa, Margao,
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chairman:-2221410 Goa, q.

/2221452 !
KHADI & VILLAGE INDUSTRIES BOARD

C.EO.- ' [

2221452 [ 2222494 2"dlﬂonr,2"d[iﬂ;]unta[louse,PanajiGoa-—40?001
Fax: 0832 - 22224 1

s Néfrdﬂm P e 'Dated:0611 ]

To,

Mr. Pio Furtado
Sernabatim, Colva,
Salcete - Goa.

Sub: Your Application dated 05/1(]/2015 under RTI act 2005

Sir,

With reference to your application fated 05/10/2015 under RT1 2005, | am enclosing
herewith the copies of the loan file pqrtaining to Smt. Filomena Furtado, r/o Sernabatim,

Colva, Salcete - Goa.

Yours faithfully,

doi

|
( L.V.N.Panvcll:mr]

#{’_ublic information Officer
[\ o |
|
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To,

The Dy. Collector & SDO.,
tncharge of Demalition Squarg
Margao-Goa.

Sub:-Demolition of Strug

with reference to Qrder dated 02/07/2015 of NGT, Pune

Ref - Memorandum No|

Sir,

This is in reference to ay
above cited subject, in this r

inspection report for further ned

..... b
l‘!‘:a s

S ERINTEND

/ Bl Yours faithfully

/;; ‘f"t‘ ,‘ &\:__ e

/ ,

& | = A
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No. LO/ISLR/MISC-NGT/31/2019 ] 1 =) =
Government ot Goa

Superintendent of Survey &

Land Records, Margao-Goa

Dated :- 03/07/2019

tures in Sy. No. 12/1 to 12/5 of Sernabatim village

SDO/SAL/DEMO/2019/6434 dated 02/07/2019.

ove referred Memorandum dated 02/()‘7/20 19 on the

cgard please find enclosed herewith copy of site
essary action.

(Sudesh K.N. Bhaireli)

o / Inspector of Survey & Land Records
bl \ 7 N
N W L DR AR 0% Margao-Goa
s land pecorss 7
b T
e =
Encl:- as above
y CERTIFED COPY
Oftice o the Inspecor of Survey and Land Rechtis
City Survey, Margao ; p
0% 2osbact by 200 oy OUNER Tcamfha.
Copy reacy o 1ROz ke INFORMATION/COPY/COMES IRSUED
Come my N TBr S L s s UNDER RIGHT TO INFORMATION ACT
Coriomred b, _Sasee SN, SR DS | 2005 VIDE REF. NO, Sswlp HE2 202, .
SORwNg fees Ry 2200) — (FupsesL Qi

} W) are cred
by FECET 6 28N . _Ig o[58 %

Clore®ro

fted
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Ref No. SDM/SAL/DEM( /2019/6434
File No. 10/ISLR/MISC-NGT/31/20 19

I the undersigned Rogue Miranda (F.S) Deputed for NGT Demolition of
“Fyrtado Guest House™ on 03/01/2019 along with the Talathi of Colva Mr.
Rupak as directed by the 1.8.& 1}.R Margao ~Goa.

Wwith the help of Survey pian of survey No. 12/1 to 12/5, 1 have Verified
and Measured with Measuring tgpe and 1 have come to the conclusion that the
said Piggery (structure ) falls in Burvey No. 12/4 peyond the 200.00 MTS CRZ

line of Sernabatim village of Salcete Taluka.

Roqdeﬁanda (F.8)

‘ INFORMATION/C DPYICOPIBE/|SBWED
UNDER RIGHT TP INFORMATION ACT

2008 VIDE REF. §O. SALE]HAR| P 1163|2020

o
e

N £ o . ?UP.ERINTE DENT OF SURVEY &
.'; .;‘&Tgﬁcupy LfN-De REQORDS, MARGAO
. Survey, Margao ¢y and Lan! Racoris

v appled by and ouﬂLL‘_tgk T Cunfa

“ N IoMIILY
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Posn Gt il {
L aarh it ﬁ No. SDO/SAL/DEMO/2019/ &34
TSRS i I Office of the Deputy Collector &
g‘# £] ‘1 In-charge Demolition Squad,

oy MY G LT e ] Sub Division, Margao - God.

glq]m. s~k

G Dated: 02/07/2019
uemomanpuM  Roque

Sub: Demolition §f structures in Sy. No. 12/1 10 12/5 of Sernabatim
village with feference to order dated 2/7/2015 of NGT, Pune.

Attention is drawn to demolition Orders SDO/SAL/Demo/2019/36 dated 02/05/2019
& SDO/SAL/DEMO/2019/39 dated 13/5/2019 to demolish Furtado Guest House and all the
structure in Sy.No.12/1 to 12/5 of Sernabatim village.

In (his regard, the Mamlafdar of ‘Galeste vide letter No. NoMAM/ SAL/Demo-
Furtados/ 2019/2159 dated 26/06/2019 has reported that the entire construction of the housc
property and the retaining wall a; d the house property Guest house called Furtado Guest
House as well as other constructionf standing on Land surveyed under nos.12/1 to 12/5 within
the NDZ of Sernabatiom village were demolished except one structure within the Sy.No, 12/1
to 12/5 of village Sermabatim whigh scem 1o be Piggery (sty) in the above Sy No. which is
not demolished as the owner of the structure raised an objection for the demolition of the said
struclure and informed that Piggdry (sty) falls outside the NDZ area as mentioned in the

" NGTorder.

Further, the complainant has filed Execution Petiton before the NGT regarding non-

‘ complianee of the NGT order.

Therefore, you are hereby directed to verify whether the said structure falls within
NDZ area of Sy. No. 12/1 to 12/ of village Sernabtim alongwith the survey plan indicating
the NDZ arew

~ Also Mamlatdar of Salce is hereby directed to depute the talathi of Colva to assist
the IS&LR for the said inspectiog. on 03/07/2019 at 3.00 p.m The report should reach this

office immediately after inspectiqn.s

This is may be treated as MOST URGENT.

INFORMATION/C OPYICOPIESIBEUED

g —

UNDER RIGHT TO INFORMATION ACT (Uday R. Prabhu Dessai)
2005 VIDE REF, ND, ss;glgﬁg] E{lléﬁ-;jaoZa Deputy Collector & In-charge Demolition

Squad. Sub Division, Margao — Goa.

< l'

Ta. ~
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ANNEXUKE H
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OFFICE OF THE COLLECTOR/DISTRICT MAGISTRATE / CHAIRPERSON
DISTRICT DISASTER MANAGEMENT AUTHORITY
SOUTH GOA DISTRICT MARGAO-GOA

PERMISSION|FOR HOME ISOLATION

As per Guidelines of Ministry of Health & Family Welfare dated 02/07/2020

Permit No. : SGHISAL2009013728 Date : 24-Sep-2020
Name of the Person :  Maria Fjlomena Furtado
Father/Husbhand :+  AntoniolJose Furtado
Gender /Age : Femalef82 years
Residential Address :  H.No0.93, Ambeaxir, Sernabatim, Colva, Salcete, Goa Colva

Salcele [South Goa PIN- 403708, Colva, Salcete, South Goa

Mobile : 9284010510 Email ID : furtadojandorothy@gmail
Type of symptoms : Mild -
Name of Medical Officer :  Dr Martinha Fernandes, Medical Officer, PHC Cansaulim
Medical Officer Mobile No : 9011025064
To Village Panchayat :  Colva
Home [solation Period © 24-5ep{020 To 11-Oct-2020 [17 Day Isolation]

* The patient shall undertake self isolation|and abide by all the home isolation guidelines dated
02/07/2020 issued by the Ministry of Health & Family Welfare, Government of India.

* The revised guidelines for home isolatior) of very mild/pre-symptomatic/ asymptomatic Covid-19
cases available at Ministry of Health & Family Welfare website
https://www.mohfw.gov.in/pdf/RevisedHomelsolationGuidelines.pdf , for the care giver and the
patients, along with the instructions as in Annexure || shall be also followed.

* Persons opting for home Isolation should mandatorily have oximeter and thermometer. An
indicative list of pharmacies for oximeter i§ available under Download documents.

k-
(Ajit Roy, 1.A.S.)
Collector / District Magistrate / Chairperson

District Disaster Management Authority
Office of the District Magistrate, South Goa

NOTE : To verify this document @nline visit https://goaonline.gov.in/viewcert
Page 1 of 1
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